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0. A,No.492/200 1. 

CRDER DATED 01-11-2002. 

Despite service of copy of M.A.NO. 513/2002 

on the learned Additional standing counse1r.s.3.Jer1a, 

appearing for the Respondentsin this case, no oojections 

were fi1ed, inspite of several adjournrnents of this case 

on 11-072002, 23-07-2002, 14-08-2002 and 25-09-2002. 

Ultimately, at the hearing of 14.A.N0.513/2002,on 24-10-

200 2, the Respondents were directed to cause production 

of the service cook of the Applicant for giving a finality 

to the case. This was dOnebecause no objections were 

filed by the Respond'its to the MA.No. 513/200 2. However, 

on 24-x-2002, la't, liberty was giva to the ReSPOIentS 

1. 	 to file their Objections to the M.A.;whiCh they have not 

done as yet. They have also not produced the service 

Book of the Applicant today. 

In the said premises, the Respondits are 

set-exparte so far this M.ANo. 513/2002 is concerned. 

To give a finality to the M.A.NO. 513/200 2, 

the officer who1 SgQ 

General Man a q er, T el ec'oM/--QgQg-r-!~A_Jager 

Circle,3huoaneswar (RespondentN2.,s direct 	to - 
-I' ce 

remain pres ent In this 3encho the TdQQ8Pi Q 

ti cexie- 	in-c Qhia ce.. 
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C. A.  NO.49 2/2001 

order dated 01-11-2002. 

Hand over a cOpy Of this order to the 

- 	-RcIMed Additional Standing counsel Mr.S.3.Jena 

and a copy of this order be also sent to the 

RespOndent NO.3 BY FAX • Another copy of this i 

oe also handed Over to Nr.A.}.30se, learned senior 

standing Counsel for the Union of India in order to 

assist the case on he next. date 

put up this case on 3-11-2002. 
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